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1814 hrs, “In accordance with the provi-

PAPERS LAID ON THE TABLE

BTATEMENT GIVING REASONS FOR IMME-
DIATE LEGISLATION BY PassroeTs
OnpIvawce,

The Minister of
(S8hri M. C. Chagla):

tory statement giving

immediate legislation by

parts Ordinance, 1967, under rule 71

(1) of the Rules of Procedure

Conduct of Business in Lok Ba

[Placed on the Table, See No. LT-

599/67].

AGREEMEINTS ENTERED INTO BY INDIANM
Rermvmuzg Lo, (Now INDIAN
CORPORATION LaD.) IN CONNECTION
WITH HALDIA-BARAUNI-KANPUR PIFE-
LINE,

The Minisler of State in the
Ministry of Petroleum and Chemicals
and of Planning and Social W
(8hrl Raghuramalah): 1 beg to
on the Table in pursunace of
undertaking given by the
of Planning, Petroleum and
cals and Social Welfare on
June, 1967, while arswering
mentaries on Starred Questions
Nos. 211 and 212, a copy each of the
following Agreement Coutracts en-
tered intp by the Indian Refineries
Limited (now Indian Oil Corporation
Limited) in connection with construc-
tion of Haldia-Barauni-Kanpur pipe-
line:— qITh
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getti,

(2) Contract with SNAM Saipem,

(3) Contract with Bechtel Asian
Corporation Limited,

(4) Contract with Bechtel Inter-
national Corporation,

(5) Contract with Bechtel Inter-
national Limited

[(Placed in Lidbrary,
800/67.1

See No. LT-

MESSAGE FROM RAJYA SABHA

Sectetary: Bir, T have to report the
fallowing message received from the
Secretary of Rajya Sabbha:—

I
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at its sitting held on the 8th Junm,
1987.",

PASSPORTS BILL
As rassEp »Y Rasva Sasma
Secretary: Sir, I lay on the Table of
the House the Passports Bill, 1967, ss
passed by Rajya Sabha.

———

12.16 hrs.

RULING ON POINT RAISED IN
CALLING ATTENTION NOTICE
RELATING TO NON-SUPPLY OF
CBI REPORT TO ORISSA
GOVERNMENT

Mr. Speaker: Now, I shall give my
ruling regarding the question that
was raised about the CBI Report the
other day.

On the 8th June, 1987, after the
Home Minister had made a statement

available to the Orissa Government
the CBI report on Shri Biju Patnailk,
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The Minister of Law stated as fol-
lows:—

“I wish to submit to you two
points; the first is that the matter
does not arise in the Lok Sabha.
Secondly, if it arises, it is upon
‘the subject-matter of a ruling by
your distinguished predecessor on
the 26th February, 1965.".

After referring to the said ruling
and reading parts of it, the Law
Minister continued “that although
what was claimed to be a copy of the
report or summary of the report was
placed on the Table, it is still open
to Government to claim that it is a
confidential document and, therefare,
they are not bound to disclose it,
publish it or communicate jt".

The Minister of Home Affairs gave
the background in which the CBI
was asked to make a report to be
considered by the Cabinet. I need
not go into the details of his state-
ment.

On this, Shri S. N. Dwivedy con-
tended that what the Orissa Govern-
ment wanted from the Central Gov-
ernment was the report submitted
by the CBI to the Government of
India and not to the Cabinet, He
added that according to him, since
the document was no longer a secret
document, the Government of India
sould not refuse to give copies to the
Btate Government.

1 have considered the various
issues arising out of the points made
here and I give my conclusions as

follows:—
'.Aﬂumydiﬁwumdm.
Sardar Hukam Singh, gave his ruling

of the full report with
that matter,
not so far admitted or
correctness of any of these documents,
From the statement of the Home
Minister, it is clear that they
classify the report as confidential and
they are not prepared to make it
public, The right of the Government
in this respect js absolute and the
Speaker cannot compel them to lay
such a document on the Table of the
House, much less to disclose It or
communicate it to any one else,

E

Shrj Hem Barua (Mangaldai): You
have come (o that conelusion?

Mr. Speaker: There was no demand
in the House that Government should
lay the report on the Table of the
House and indeed even if there had
been a request and the Government
had not complied with it, the Speaker
had no power in the maiter.

Ag regards the contention that the
documents laid on the Table of the
House by some members of the

Opposition during Third
Sgbha are part of the record
House and hence are pot
documents, I have to say that
ing to rule 389(2), all papers
documents laid on the Table shall be
considered public.
documents laid on the Table during
the Third Lok Sabha by Shri Kamath
and Shri Dwivedy are already public.

Hss
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not become ipso jacto publie.
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The questions raised by Prof. Ranga
and Dr. Lohia and Shri Dwivedy are
really not points of order. They
are matters which can either be
debated or addressed to the Minister
to elicit information. The Speaker is
not called upon to rule on these points
ag they are not points of order.

As I have already said, the Speaker
has no authority to compe! Govern-
ment to place it on the Table.

Shri N. Sreckanian Niudr (Quilon): A
Daniel has come to judgment.

Shri P, K, Deo (Kalahandi):
about the call attention?
Mr. Speaker:

Shri Bal Raj Madhok (South Delhi):
May I seek a clarification?

What

I will find out.

Mr. Speaker: On the point con-
cerning the ruling? No, If one s
allowed, then others will follow.

o W faad (FAT) : wee wgYEw,
urax &g & W w) fra & s
a1 Afae & TR e TE afiwTe T R,
GfFer & wro # wTows Wt wEeg &
0T FT T § e ofmr meaT d
I TF U FTEAn v T e
foar &, arfr fom fel & faems
qrO My T §, Iy frerer AT
RIUSQ, WIN i A ¥
frr—% wro #Y i g @r g f5 ww
st o & wrd—3few areet
#Teed 91 ¥ fereft st g W Tw
qor wgat § 5 b o T W
fomT gury & fardr iy aoeaT faeame
& w0 & o oy et & faems
Y W v §, 3T WY vy
T ¥ w2g w7 & ol wmr ag Ao Fe
wife ®t foard o sfewfor xwer
AT FEIT 7Y, AT i §
frgfer & gy 2877
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The Ministeyr of Home Affsirs (Shrl
Y. B, Chavan): I think 1 made that
point clear last time, that the Govern-
ment’s attitude towards any enquiry
to be instituted by the Orissa Govern-
ment js very clear. It is for the Orissa
Government to take a decision, and
since they have taken a decision, our
attitude would be it would be a good
thing to co-operate in this matter, As
I said 'ast time, the documents which
were examined are also with the
Orissa Government. If they want a
CBI official on deputation to help
them | am prepared to consider that.
They had asked us about some Judge
of the High Court to be spared for
that. I am making efforts for that. We
will certainly give them all co-ope-
ration and aid necessary for this, but
this is a secret document, it is mnot
Government’s intention to communi-
cate this to them.

wre v NPT wfgmr (i)
eYRT ATEW, oY gEa g :

of e fored : 3 ot s
Eol

Mr. Speaker: The Home Minister
has also made it clear, if I remember
correctly, that if the commission, after
appointment, wanted the document, he
will give it to them, He did not say
he will not give.

Shri Bal Raj Madhok: If the Orissa
Government appoints a commission
of inquiry, and the commission de-
mands that document, will he give it?

Shrl Y. B. Chavan; I have made it
c'ear that if the commission, after
appointment, requires it, then we will
certainly consider it

ft ot ma (7f) : g w0 &
saTa ¥ e gvr § fie it wTeTe
&% Wt ¥ wy § 1 & quAr g
g B wyg ot w3 wrw & forar & fe
T & At gttt e st &
ot warfir faady, SR @ fto wrke
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foird sy ofr @ ag Y wiw Az ¥
forkt wrfh wiet o, Qer e & <o g
T Y vt § 21 g v WY e e
ol wor engh § 7 sl o sy sl &
¥ T4 Featd i TR & Fordy wrgd
{ wfe wriw & wagd qor Wt ot
watfmy farardt & ag Feq¥é oy dorr &
fo¥r wff aioft @ ofew wg =il @
v ok el

wte vw wANge Wifigar : wrvw &
wyrd & fal wtft oY

o ot T : ag wefiry Rt °
gt s agt ¥ qwr Wit ¥} o
wt o e whiet sifeer &, % grT
Feiv® o wim Y ot warfirr o T &
o WY wE WY w0 e )
wug seT g § 7

Shri ¥. B, Chavan: We do not
change our attitude from man to man
and from party to party. Our attitude
is based on certain principles. Even
if he was a Congressman, we do not
change our attitude; even to a non-
Congress QGovernment we are not
changing our attitude.

¥io T wwhge W : A WA
{0 @ qum A |

oft sy formed -l T A & wnw
w1 Wt Y § | T wpT fE ST &
o e ¥ | v N WO
w1 I war e § wafad v ay
o w6 w T i E 7 T
o w1, T ¥ W A d

Sl ¥. B. Chavan: It is not the
smtention or the purpose for which it
required, it depends on the char-
acter of the document.
case is bused on that,

E

Our whole

JUNE 12, 1087

might book the culprits.
tions).

Shri Y. B. Chavan: There is o
question.

ghri Chintamani Panigrahl (Bhuba-
neswar): In the meantime, a8 Dew
development has taken place. ...

Mr. Speaker: This is a calling
attention notice. Except the four
names here, nobody else can get up.

A bon. Member: What about
point of order?

Mr. Speaker: Minister will not
answer, 1 will answer. We have made
a new rule. Any point of order the
Speaker will answer.
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der; why they cannot say in cate-
gorical terms that when this report
is called for judicial cognisance
along with the various reports lald
on the Table, they will be given.
The Commission instituted under the
Commission of Enquiries Act can-
not take a judicial decision on these
reports without seeing them and so
they want it. Why cannot they say
in categorical terms that this report
would be made available? Secondly
it raises a very delicate Centre-
State relationship. Orissa is a sur-
plus State regarding food. There is
the law and order situstion, We do
not want that this cordial relation-
ship should be We all
want that cordial relations between
the State and the Centre should
continue. What is the wisdom In
the Home Ministry decision to put
all impediments in the State-Centre
relationship?

Shri Y. B. Chavan: The hon
Member has offered his comments. I
do not think he has asked for any
information.

6hri P. K. Deo: 1 wanted = cate-
gorical answer to my question.

Mr, Speaker: You gave
background. What iz the
Put the question.

a long
question?

Shri P. K. Deo: You know all
that background. In view of all
that, if the commission of enquiry
asked for the report to take judicial
cognisance of it will it be made
available to the commission?

Shri Y. B. Chavaa: I said that if
the commission requires it for pur-
poses of evidence, certainly our
intention will be to give it to them,

—_—

1238 hre
ELECTION TO COMMITTEE

CenTraL Avvisory COMMITIEE FOR
NatmowaL Caser Conrs

The Minisier of Defenor (Shrl
Swaran Singh): Sir, I move:

“That in pursuance of sub-sec-
tion (1) of section 12 of the
National Cadet Corps Act, 1948,
as amended by the National Cadet
Corps (Amendment) Act, 1932,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Can-
tral Advisory Committee for the
National Cadet Corps for a term
of one year, subject to the other
provisions of the said Act and the
Rules made thereunder”.

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (1) of Section 12 of the
National Cadet Corps Act, 1948,
as amended by the National Cadet
Corps (Amendment) Act, 1832,
the members of Lok Sabha do
proceed to elect, in such manner

to serve as members of the Cen-
tral Advisory Committee for the
National Cadet Corps for a term
of one year, subject to the other
provisions of the said Act and the
Rules made thereunder.”

The motion was adopted.

1229 hre

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr, Bpeaker; We have seven more
hours for the debate. We shall take
up the General Discussion now.

Shrl P. K. Deo (Ealahandi): Before
you go tc the next item, regarding the
privi'ege motion I have given notice

Mr. Speaker: No, not here. It
should be brought to my notice in the
Chamber,



